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Conference of ~  Justices 

669, Sh.rl Hem Raj: Will the Minis-
ter of Home Affairs "" pleased to re-
fer to the reply given to Starred 
Question No. 488 on the 4tr. Septem-
ber, 1963 and state: 

(a) whethE"l' the recommendations 
of t'le Chief JustiC"es Conier(:nce have 
been received by Government; and 

(b) if so, the important matters 
discugsed at the o ~  

The Minister Of State In the MinIs-
try of Homl"' Affairs (Shri lIajarnavis): 

la) Yes. 

(b) The important matters di<cussed 
at the Conference WNe: arrears in 
High Courts, strength of High Courts, 
conditions of service of High Court 
Judges, financial pov."eI'S of High 
Courts, conditions of service Of the 
staff of High Court" arrears in 
Subordinate courts, mCdS'-lCC, for pre-
vention of corruption in the a-lminis-
trative machinery of Subordinate 
courts control of High Courts over 
subordinate judiciary, separation of 
the executive from the judiciary and 
the creation of an All India Judicial 
Service. 1 
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